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{Amendment) Bill
The motion was adopted.
Clauses 2 to 9 were added to the Bill-
MR. SPEAKER : Clause 10. There is

Shri Ram Singh Bhai
is not moving. The question

an amendment.

Verma—he

is :
“That clause 10 stand part of the

Bill.”

The motion was adopted.

Clause 10 was added to the Bill.

Clauses 11 0 24 were added to the Bill
Clause /—{Short title and commencement)
SHRI RAGHUNATHA REDDY

I beg to move ;

‘Page 1, line 4 —for ‘19727 substitute

‘1973° (2)

MR SPEAKER The question is :

‘Page 1, line 4, —for 1972 substitute

«19737>
The motion was adopted.

MR. SPEAKER : The question is

“That clause 1, as amended, stand

part of the Bill.”
The motion was adopted.
Clause 1, as amended was added to the
Bill.

Enacting Formula

MR. SPEAKER :Thereis an amendment
to the Enacting Formula.

SHRI RAGHUNATHA REDDY ; I
beg to move :

‘Page 1, line 1, —for “Twenty-third”
substitute “Twenty-fourth”’ (1)

MR. SPEAKER

‘Page 1, line 1, —for “Twenty-third”
Tsubstitute “Twenty-fourth”’
The'motion was adopted.

15LSS/73—3

; The question is

Location of 62

Tractor Factory fit
Pratapgarh (Dis.)

MR. SPEAKER The question is ;
“That the Enacting Formula, as amended,
stand part of the Bill”
The motion was adopted.

1895 (SAKA)

The enacting Formula, as amended, was
added to the Bill.

The Title was added to the Bill.

SHRI RAGHUNATHA REDDY : Sir,

I beg to move ;
“That the Bill, as amended, be passed.”
MR. SPEAKER The question is ;
“That the Bill, as amended, be passed.”

The motion was adopted.

13.03 hours
DISCUSSION RE LOCATION OF

TRACTOR FACTORY AT PRATAP-

GARH

MR. SPEAKER ; Shri Dinesh Singh.
You will finish at 1.30 and we shall take up
the next discussion against item No. 16
at 1.30. !

SHRI DINESH SINGH (Pratapgarh)
May I take 15 minutes ?

MR. SPEAKER ;
there to speak, you can take the whole

Unless others are

time.

SHRI DINESH SINGH
objection to share the time with others.

1 have no

Mr. Speaker, Sir, I am most grateful
to you for permitting this discussion on
the tractor factory to be located at Pratap-
garh. I am raising this matter not merely
because it is a factory that concerns my
constituency but because it is story of
Government’s policy regarding locating
factories in backward areas. 1 hope that
during this discussion it will become ap-
parent that whatever may be said by Go-
vernment about their desire of implementing
their policy of locating industries in the
backward areas, nothing has been done
by them which can show that they have
any desire to implement this policy. This
particular tractor factory was given a letter
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[Stri Dinesh Singh}
of insent en the 13th of Qclaber 1970, 1
shall begin the story with a quotation from
4 jJotter written to me by the then Minister
of Industrial Development, Shei Maiaul
Haque Choudhuri on 26 June, 1971 :

“After Messrs, Automobile Products
of India Lid. were granted a Jetter of
intent on 30 October, 1970, provisional
approvel to the collaboration agreement
has been acoorded on 22-3-1971 and final
draft of the collaboration agreement has
pow been recoived from the party and is
being examined. They bave published
their roquirements of capital goods in
the Indian Trade Journal and would
submit their application for mmport of
capital goods after getting the response
to their advertisemont. The party has
agreed to set up a factory at Pratapgarh,
U.P. we have not so far received any
proposal from the party for changing
the location.”*

This 1= June, 1971. The party had waken
a lotter of intent with the specific purpose
of setting up a factory i & backward area.
in Pratepgarh district. Nearly onc year
after they got the letter of intent, the
Minister mnformed me that they had the
intention of setting up the factory m
Pratapgarh and that ncusssary Goverament
approval was being given to them to sct
up this factory in that plave. No difficulty
had beta pointed out and no specal re-
quests had been made to the Goverament
for extra facilities that they wanted, They
had every intention to set up the factory
there, according t0 what the then Minister
wrote to me.

Then 1 got another letter from the Minister
in October 1971. Now they started waver-
ing. Interestingly, it will show how a
letter of lntent given for location of a
factory in a backward area i gradually
sllowed to be moved to what is a developed
area, or a city. The Minister writes W
me
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“As you sre perhaps awase, Messry,
AP.L had to set up their project in an
under-developed area in LLP. provided
Jand and other facilities ware made
availsble to them. Subsequeatly they
informed the Covernment that they
would be prepared to Jocate their factory
in the district of Pratapgach for the
mapufacture of tractors and would be
approaching the U.P Goverament for
providing the necessary faculitics on the
site.”

*1 bad ntimated to you in my D.O.
letter dated 21 June 1970"—to which
I made & reference a httle while ago.—
“Sometime thereafter my attention was
drawn to the fact that the party had
represented to the Government of India
that the basic infrastructure pertscularly
railway siding and power were not
available and they would therefore find
1t very difficult to set up their progect in
Pratapgarh. It seems the party had
also approached the U.P. Government
regarding these matters and their re-
quirements for housmg for the tracior
project at Pratapgarh. The U.P Govern-
ment says that on sccount of paucity of
funds they would not be abie to include
the project so the list of housing colones
to be constructed by the State Govern-
ment. In view of these difficulties the
party has sought our permssion (o
change the location from Pratapgarh
and Jocate it 1 stead of another beck-
ward district of U.P. However, on receipt
of this letter we decrdod to obtain a
report on the factual position and the
views of the State Government before
taking a final decision."

Now, my point 1s that be had ssked for
fucilites for land and power. Then, later
on, this was converted into a housing
colony. The whole point of setting up
o factory in & backward ares is to provide
employment to large numbers of people
who would not have enough to do in the
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rural areas. It is mainly a project for
employment in rural areas. The people
waonld live in their houses and go to work.
The 1and is already available. They have
put up their board that they are going to
focate this factory there. The District
Magisttate has assumed me that the land
that thoy had secn is still available and they
<ould purchase that. They talked of
power shortage. But, U.P. has already
put up a sub-station thereeand assured
that power will be available. In any case,
there is a power grnid in U.P. If they can
make power available m Lucknow, they
can as well make 1t available 1n Pratapgarh.
If there is no power wn U.P, then that s
entirely a different matter. If he would
move it from one place to another, how can
U.P. Government say that because of pau-
city of funds, they cannot build housing
colonies m Pratapgarh but that they would
build a housing colony n some other
backward arca. This, 1 do not believe 1s
the case. Therefore, 1t is a desire to shift
the factory not because the facilities are
not available, not because there is any
technical difficulty but because they do not
want to set it up in backward arca. They
want to take it 1o Lucknow. Thus ic a
fact because many of my friends and col-
joagues 1 this Houwse had repeatedly
asked questions on thie and this matter has
been discussed tn the House on a number
of occasions. It has become a symbol
of government's desire or otherwise to set
up factories in backward areas.

Anyway, to coatinue this story, this
matter moves on. A number of questions
and answers were given in the House.
For example, in reply to a question put by
my bon. friend Shri Hukamchand Kachwai
{8.Q. No.267) narnely, whether the proposal
regarding the setting up of a tractor factory
in Pratapgath, U.P. has been implemented;
the number of persons likely to be provided
with employment eic., the suswer given is
“No, Sir'. The proposal cavimges employ-

VAISAKHA 25, 1895 (SAKA) Tractor Factory ar %

Pratapgark (Dis.)

ment of about 2500 persoms. It is not
possible at this stage to say as to whea the
construction work will start,

Then, i December 1972, in reply to a
question that was put by me (Unstarred
Question No. 3213), namely, whether the
party, to whom the Letter of Intent was
1ssued, for setting up a tractor factory m
Pratapgsrh has taken any steps to set up
the factory and if so, the progress made in
this regard, the answer that was given was
that the Letter of Intent issued to;Messrs.
Automobile Products of india, Bombay
was converted into an industrial licence
on 10-10-1972. The party has informed
the Government that they are going ahead
with the detailed planning of the project,
which they expect, to complete in six months.
They also expect that the work at Pratap-
garh factory will commence within the next
12 months. 'n December, 1972 everything
»s agreed. They got the Letter of Intent.
This was converted 1nto a heence.  The hon.
Minister Anows the rules regarding the
conversion of 2 Letter of Intent into an
industrial licence. This is done only when
the Government are satisfied that the pro-
sect s comung up. In December, 1972
the Government was sure and was assured
by the manufacturer that the project will
come up, that the work will start within
six moaths and that the factory will start
functioning within §2 monaths.

Then, S, 1 asked another question in
Apnt, 1973,

1, asked—

“(a) whether the letter of intent  issued
to the manufscturer of tractors
at Pratapgarh has been coaverted
into an industrial lcence; ,

(b) if so, whea the factory is expucted
o go mto production;

{c) whether the factory has been per-
mitted to import tractors and parts
thereof;
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{Skni Dimesh Singh)
{d) of so, the number of tractors to be
umported ™

This 15 unstarred guestion No 6190 dated
5th April. The reply from the Ministcy
of Heavy Industry was

“(a) Yes, Suwr’—which means the letter
of mtent has been converted into an
wdustnal  lioence —

“(b) It 1s not possible at thiy stage to
forecast the date when 1t will go
to  production.

{c) and (d) They have been pernmutted
to import 500 tractors in setni-knock-
ed down condition ™

In December 1972 Government was sure
that they will start the work within six
months and the factory will go into pro-
duction 1in one year In Apnl 1973, four
months afterwards, Governnent s not
sure when it will go mnto production and
n the meantime they have allowed them to
import 500 tractors mn  sem-knmocked
down condition, Would 1t not be reaso-
nable to ask the Government, where
they assemble these tractors?  Without
thewr not cven having acquired the fand
and put up a bunlding, will these tractors
be assmbled 1n the ship 1n which they come?
Will they be assembled at the docks in
Bombay or in their factory in  Lucknow?

AN HON MEMBER AtS, Rajendra
Prasad Road

SHRI DINESH SINGH - What are
we to make of this ? Here 1s a Govern-
ment which says tha: i wants to develop
backward areas by locating industries
there. But how will industries be located
n beckward areas uniees the infrastruc-
ture 15 made avarlable? Or, 15 the indus-
trialist expected €0 set up hus own infra-
structure? So, the Government has to
provide the nfrastructure. ANl infras-
tructure, they say, will be provided naturally,
otherwise there will be no development of
backward arcas. This trattor factory
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wants fand and power. U.P. Government
have already set up a sub-station. Lamd
1s available. Now he wants a housing
colony. May be he wants various other
things also; I do not know what be has
told the Govarnment. But the Govern-
ment apparently 1n December fast yoar
were satisfied that the factory will come
up. Thus year they are not sstisfied They
do not even know  They have given them
these 300 trdrors 1in semi-knocked down,
condition to be assembled somewhere.
That 1s why [ say that either the Govers~
ment 1 not serious about implementing
therr pohicy of industries beng located 18
backward arcas, or there 15 something
fishy about this particulai case

There 15 unfortunately another story
that came out when this matter was dis-
Cussed 1n this House  Some hon members
had raised the question as to what was
gomg to happen to the tractor tactory
at Pratapgarh and 1n Apnl, 1972 the then
Minister of Industnial Deselopment had
given an answer  Since the time 15 short,
1 would not read out the answer It s
avaifable i the record of this House  But
his main contention  was that a tractor
factory was to be set up in Pratapgarh,
that a fetter of intent was 1ssued on that
basis, but subsequently, there was some
poliical pressure on him and therefore,
he felt that this may be shifted to Unnao

SHRI PILOO MODY (Godhra) : Who
15 the representative of Unnao?

SHR1 DINESH SINGH : That 1s not
the question just now

Then 1t was sud that Unnso was oaly
a pretext, that the factory was really going'
to go to Lucknow, because the party has
altondy bought land there and it has put
up some shed there and they appareatly
wanted to take it to Lucknow  So, the
U P. Goveroment was brought sato the pic-
ture. It was appareatly discussed with
the Industrics Minister of U.P and I do
not keow bow but it is said that be said
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that the U.P  Goverament would not mind
it whether it is in one backward area or
another backward ares of U.P. s0 Jong
as the factory Is oot moved out of UP.
The name of the Chief Minister was also
brought in, 1 took the trouble of spproa-
ching the Chief Minister and the Minister
of Industrics and they assured me that
they had no desire to see that this tractor
factory was moved out of Pratapgarh.
In fact, as late as 6th May, 1973 the Chief
Minister of U,P. hasstated that there
is a report in Dainik Hindustan which says:
wuas, 4 wé-qer alt St sawafr
i ¥ ww agt o f6 ey F o
I wrowd Y oo A @t faasd
w12 gWT $wed wfn ad gniry qew
WP I v 6 ¥R A ¥ ok
¥ dwmd weriareen sitvwew ww wfeny
¥ 10 WRWR, 1972 ¥ AR 0D fear
T o1 Afew Wt F o aw g W
aorn f& wrad X o T R
Lyl
“Thercfore, the U.P. Government foel that
it should be in Pratapgarh and they have
assured me that all facilities within the com-
petence of the Government of U.P. will be
provided. But there is something wrong
somewhere which is making it difficult
for this tractor factory 1o be set up at Pra-
tapgarh. I, therefore, took the opportu-
nity o take up this matter with the Prime
Minister herself, and the Prime Minister

sssured me in ber letter of the 20th May,
1972:

“I have got your letter of April 20, 1972
regarding the proposed tractor fac-
tory at Pratapgarh. I understand
that the Ministry of Industrial Deve-
lopment have turned down the re-
quest to move the project from Pra-

‘Then, T have got a letter from the then
Minister of Industrial on the 26th May,
A972 which says. :
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“Please refer to your D.O. Letter of 9th
May, 1972 regarding the tractor fac-
tory in Pratapgarh. Messrs  Auto-
mobile Products of India Limited,
New Deli, have been informed
by my Ministry on the {9th May,
1972 that their request for shifting
the location of the proposed tractor
factory project from Pratapgarh
to some other site in UP cannot be
acceded to.”

After all that, 1 understand that the matter
is still in dispute. There is still doubt
as to whether this will come up. 1 do not
understand how the Mmistry of Heavy
Industry can go against what their prede-
ceasors have committed themselves in this
House and now come with a bland state-
ment to say they do not know when this
wil} start. What was the basis for giving
them the licence? 1 would like the Minis-
ter to clarify the position and assure this
House that the development of tackward
aress will take place, that Government
will provide the infrastructure for deve-
lopment of backward areas, that the (rac-
tor factory proposed to be set up at Pratap-
garh will not be shifted from there, that
if this particular manufacturer is not willing
to set up this factory they will advertise and
seck  other manufacturers who may wish to
set up & taactor factory but on no account
will this factory be moved, or allowed to
be moved, from Pratapgarh, especially
afier the assurance given by the Prime
Minister and the Minister of lndustrial
Development last year.

SHRI K.D MALAVIYA (Domaris-
ganj) : Sir, unfortunately I ako come
from a backward 'arce, which is pechaps
the most backward district of U.P. I am
very much interested in knowing the highly
developed tcchnique of attracting indos-
trialists to set up industries in backward
arcas.
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SHRI FATESINGHRAO GAEKWAD
(Baroda) : Mr. Speaker, Sir the reason why
T wish to speak on this is that I am a Direc.
tor of the Company meationed by Shri
Dinesh Singh, that s, the Automobile
Products of India. I am fully aware of
the historical background wiuch he has
stated just now.

MR. SPEAKER: But your speech should
be not as a Director of the Company.

SHRI FATESINGHRAO GAEKWAD:
As a Member of Parliament deeply interest-
od in backward ares.

What I want to say here 18, most of what
he has said is true, 95 per ceat of it. Shri
Dincsh Singh is also fully aware of the
main reason for the possible shifting of the

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : This cannot be allowed. It
is for the Minister to reply.

MR. SPEAKER : I am sorry, I cannot
allow you.

SHRI DINESH SINGH : Otherwise,
I should have a right to reply to him at
the same time,

SHRI ATAL BIHARI VAJPAYEE :
It 18 not for him to reply; it is for the Minister
to reply.

MR. SPEAKER : Mr. Gackwad. you
have an interest m this. You kindly sit
down. It would have been better if you
had not got up to speak. You have an
interest in the Company. There are ruks
on the subject. I cannot allow you.

SHRI FATESINGHRAO GAEKWAD:
Those particular words I withdraw with
the permission of the House.

What I wanted to is, I am not aware
of the possible shiftling, and this contro.
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TRY (SHRI T, A. PAl) : Mr. Speaker, Sir,
so far as [ am aware, there have not been
any efforts to pressurise me or to induce me
to shift the location of this factory from
Pratapgarh to anywhere clse.

SHRI PILOO MODY: What about
your predecessor ?

SHRI T. A. PAl : My predeceisor had
also given an assurance that the iactory
would not be permitted 10 be shifted.

The circumstances under which the licence
was issued were that it was a temptation
to get the collsboration for this tractor
factory and that it would be located in a
backward area. The Automobile Products
of India had agreed to locate this factory
m Pratapgarh and, on that condition. the
fetter of mtent was issued and, later on,
whea the other terms and coaditions of
the letter of intent were cleared, it was
given an industoial licence.

SHRI DINESH SINGH : Without
even the having got the land?

SHRI T. A. PAI : Mostly, when the
conversion takes place, greater importance
is given to the clearance of capital goods
and the assurance of their buying the necess-
ary machinery, They have been giving
us an assurance that they would go ahead
with the project planning and complete
it within six months or take up the work
within & year,

In the meanwhile, after our stnlernont
also that it will not be permitted t0be
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\
shifted, in April, 1973, they have written
to us fot permission to shift it to Luckwow.
They have pointed out:

“No facilities are awailablc at Pratap-
gath to start the factory. Even
power is not available there at the
moment aod it is understood that the
State Electricity Board would be
able to supply them power only by
the end of 1974;

It will be difficult for them to stand com-
petition in the market from the es-
tablished tractor manufacturing units
which are mostly located in the major
industrial towns or close to them,
thereby having all the advantages
which go with such location;

“The ecstablishment of the factory at
Pratapgarh  would mean iocurring
additional expenditure which will
result in increase in the cost of pro-
duction and the seliing price of the
tractor.

As compared the difficulties which the
company may have to face in locating
the factory at Pratapgarh, they have stated
the following advantages in locating the
factory at Lucknow:

“They have already necessary facilities
like land, power and about 50,000
sq. 1. of constrcted area at Luck-
now, They have already completed
facilities for assembly of SKD packs
of tractors at Lucknow.

“They will be able to implement the
project by at least a yesr or 18 months
ment potential for 2,500 engineers
and workers.

“They will be able to manufacture trac-
benefiting the farmers.”

Meorely bocause we have received their

mnmmmmtwehw
concoded it; the hon. Member need oot
entertain the spprehension that it will be
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conceded. But, on the other hand, 1

......

importing tractors, assembling and selling
them. What is the point in revoking the
licence now? Will you impose a penalty
on them now?

SHRI T. A. PAI : This was part of the
policy. When the Ministry of Agricul-
ture allowed import of tractors, all thoee
who were given licences for manufacture
of tractors were allowed to import 500
tractors in CKD condition so that they
could popularise them. But it has already
been sanounced in the House that I bave
stopped import of such tractors because
most of them assembled the tractors and
sold them off without taking the next step
of going ahead with starting of the indus-
try. Therefore, such of those who had
been allowed to import have imported.
But, as T have said, no more imports witl
be permitted. Here, in this particulsr case,
we can refuse, and we shall refuse them
to shift their factory from Pratapgarh.
But 1 cannot hold out an sssumance that
the factory will be started. It is up to
them. I can assure the House that if
the UP. Dewvelopment Corporation
comes forward and HMT is willing to
give them collsboration ~because I am
anxious that there should be as few makes
of tractors in this country as possible singe
proliferation of a number of collsbors-
tions is not going o help the country in
the long run—ave can coasider, if the parties
are not willing to go ahead within & 1o
asanabie time—I would get in touch with
them and if they are not prepare to go
abead. But, on the other hand, some
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{Shri T. A. Pai) SHRI DINEN BHATTACHARYYA

of the difficultics that they have pointed
out may be genuine. It is no use the Stato
Government declaring some arcas as
backward and saying that monetary con-
cessions will be given for such people who
start industrios there, unless the necessary
infra-structure also goes along with that;
unless an attempt on the part of the Staie
Government to bring the infra-structure
goes along with that declaration, I am
afraid it would only be on paper that most
of the schemes will appear. 1 would ear-
nestly request the hon. Member to see
that sufficient pressure is brought on the
U.P. Government to give them all the faci-
lities and build up the infra-structure so that
they may be able to go ahead with this...

SHRI DINESH SINGH : The hon.
Minister has just taken over this Mintry.
Therefore, 1 would not like to say anything
more except that it is not the U.P. Govern-
ment which has declared the arca as back-
ward; it is the Central Government which
has declared it backward. Therefore, st
is the responsibility of the Central Govern-
ment to provide this. What is the use
of passing it on to the poor Government
like the U.P. Government? 1 hope, the
Minister will read the background of this and
assure that it will be put up in pratapgarh.

§ [SHRI T. A, PAl : If we have declared
certain districts as  backward and have
not gone ahead with the rest of the program-
me, then I am sorry, it is a mistake, 1
still own that declamation that, if a parti-
cular district is backward, only providing
monetaty incentive to start any industry
there is not going to help; unless the neces-
sary infra-strctyre by way of communi-
cation, roads and electricity is also assured,
no industrialist is likely to go shead.
While it is still open to us to take up the
question, the assurance of power supply
will be with the State Government; I, on
my part, would porsuade the State Govern-
ment to expedite it a8 much as  possible.

{Seramapore): Were all these not gome
into before you issued the industrial licence?

AN HON MEMBER: He is shifting it
to some other piace,

SHRI T.A. PAI : No, Sir. He is not
going. He has only asked for permission.

SHRI DINEN BHATTACHARYYA:
Why did you issue permission ?

SHR! PILOO MODY : On the other
hand we have here an example of a passen-
ger car manufacturmg company which has
only got a letter of intent but it has built
up tremendous sheds and factorics and
machines, everything right here in Haryana.

SHRIT. A. PAI: I hope the hon. Member
will be satisfied with my assurance that
the request of the party for shifting of this
factory will not be given , but, on the other
hand, we shall try 1o persuade the party
to set st up in Pratapgarh District as a
fot of expectations has been raised in the
minds of the people that the tractor fac-
tory will come. All the same, a lot of
facilities have to be provided for traming
the local personnel because merely the
focation of an industry i1s not going to
remove the backwardness of the area un-
less the men arc also trained and prepared
for being absorbed in this industry as also
o the ancillary industries that are going
to be sot up.

13.37 brs.

DISCUSSION RE : ACUTE SHORT-
AGE AND ABNORMAL RISE IN
PRICES OF ESSENTIAL COMMODI-
TIES.
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